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I THE CENTRAL ADMINISTRATIVE TRIBUMAL, JAIPUR Bz-iCH, JsalFUR,
P
Dats of Decision: 21,2,94,
CA 457/93
SUBHASH YADAV ... AFFLICANT ,
Vs,
’UI‘-§I.CX\‘ OF II‘IDIF\ S GRS, eoo BESPONDESHTS ..
CDRAM ¢
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HON'BLE Mi. GOPAL KRISHNA, M3EMBER gJ).
HAI'BLE MR, O.P., sHARMA, MEMBER (A)

For the Applicant _ es. SHRL B.N. BHAHGAVA,

For the Reswondants oo MOHE,

Pof HON'BLE MR, GOPAL IRISHHA, MEMBER (J).

In this application u/s 19 of the Administrative
Tribunals Act, 1935, th2 applicant's grievance iz against ths
letter dated 21,4,39 (Annexure A=l), by which & pan2l was to
be drawn for the post of Carriage Fomsgan (CFDO) grade Rs ,2500-
2200, The applicant hal aggeared in the interview after

qualifying the writtesn test vide Annerure A-2 but the result

of th2 zame has not been dzclared till date, The numker of

posts to be filled up was not disclosed in the lzitter Annswure
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A=), First a panel was preparsd for 7 posts vide Annenars A-3
and then it wss increasa2d to 9 posts Qide Ancars A=d ared
ultimataly vide latter dated 5,3,90 (Annexure A-5H) it was
disclosed that th2 panel was meant for 11 posts including two
posts for 3.T., candidatezs, Lat2r on, these two posts for ST
candidates were de-rs2s2rvad vide Annsvurz A=d and all the L1,
posts wers made available for the general catzgory candidatss,
However, out of 20 candidates, figuring in Annzxuze Aal,
candidztes upto 51,19,.12 have baen absorbed in ¢ posts vide
Anneure A~4, Thz spplic-ant claims that th:z 10th or llth
post should have besn offered to him, The applicant claims

zenicrity from the Jste the first szven persons figuring in

C}Kﬁﬂqf Arinziure A=3 ztartzd working in the post of CFG/CN zcale
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Rs 20003200 (RPS) in the C & W Department,

2, This application was dismizsed in default on 22,11,93
z3tored on the condition that the applicant would
pay Rs,100/- (Rs, One hundred only) as costs, The learnsd
counzzl for the spplicant says that the costs haye already
bean paid,
3. e have heard the learn2d counsel for the applicant.
The lesrned counszl for the applicant has drawn our attention
to the representation mads by the spplicant vide Anneruare A=1D

datzd 11,5,92 and he prays that the same b2 decided by the
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Divisional Railway Manager, Northern Railway Division, Bikaner

(Respondert No,2) on merits,
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. w2, therefore, Jdispos2 of this JA &t the adnission

stage with a diraction to the respondent No,2 to decide the

representetion dated 11,5,92 (Annexure A=10) throegh a
datailed ordar on nerits within & period of two munths from
the datevof ceipt of a copy of this order, Th2 applicant
3hz]1l howewver bz at liberty to file a fresh QA if he is
aggriaved by the decision taken on his repressntation,
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